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IN THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO 3508 OF 2008
(Arising out of SLP(C) No.23105/2005)

ABDUR RAB AND ANR ... PETI TI ONERS
VERSUS

LALI T NARAIN M THI'LA

UNI VERSI TY & ORS. .. . RESPONDENTS

W TH

Cl VI'L APPEAL NO. 3509 COF 2008
(Arising out of SLP(C) No.26365/2005)

ORDER

Leave granted. Heard both sides.

The appellants in these appeals had attended the academ c
session 1997-98 in the fourth respondent college Dr. Zakir Hussain
Teachers Training College in Laheriasarai. They al so appeared for M Ed
Exami nation held in March, 1999. The result was withheld and not
publ i shed on the ground that M Ed. course was not approved by the second
respondent - Lalit Narain Mthila University. The counsel for the State stated
that the requisite approval was not granted. The National Council for
Teacher Education (NCTE) has al so stated that the recognition has not been
granted for this University. As the matter is pending for a long tine, the

appropriate authority
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of the Lalit Narain Mthila University may take a decision regarding the
publication of the result, having regard to the various facts, within a period
of two nonths. University may al so consult the NCTE and the deci sion may

be conmuni cated to the appell ants herein.

The appeal s ‘are di sposed of accordingly.

................... cJl
(K. G BALAKRI SHNAN)

( MUKUNDAKAM SHARMA)

NEW DELHI ;
MAY 12, 2008.




